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N«w Delhi, this the 21et day of May.1999
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W/o Siifi San jay Kaushik
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Hew Police Linee„
Oe 111 :l -

applicant

(By Advocate; Me.Surttedha SLarma)
Versu'S
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H 3 - 0 „ Bu i 1 d i r i g „ I. T. 0 „
New Del Li

2. Oy - Covfiidi ss i on e t ■ of P(~-' 1 i
Headquanter _ .
I  P _ Esta te. HS. 0 - E>u 11 o 111 g..
Hew Delhi-

3. AST Bi-aldd Singfi
Quate) • Allotment Ce 11
Pol ic:e HeadquaI ' tei-sI - T.. 0. „
I - P - Es ta te, M - S - 0 - E>u i 1 di ng,
Hew' Delhi -

(By Advocate; Shni Raj Sxngfi)
Q_B_Q_E_RlQEALl

EYJJoal|gIe„ShLl_N^SabyL^lJe«i!i«LlAl

Heard Mrs.Sumedha Shanda,learned counsel for

the applicant and Shri Raj Singh,learned counsel for the
responden ts-

RESPONDENTS

/>

2. One siidple point has arisen in this case

in the background of following facts, the Deputy
Coididissioner of Police, respondent no-2 directed tfie
applicant by his requisition dated 26.2-99 that a Medical
Board to examine her claim of T.B. would be constituted
on a suitable date. The noting in the same letter which
is annexure R-7 to the pleadings by the Deputy Meoi<.;al



Sup6inter'tder'it is to iiTis effect that the applxcant failed

to tijf l i ijp fof, hef iiiedica.l exaiTiiiiaLloi i oii ..

r!<!icx!ji' 'i 11 iy 1 y j tifie r e^v--' i.s'i.!,■ iCji'I was i ei-Ufi ieo Py Lne 0/o

Medical Superinterident to the. Deputy Commissioi rer" ol

PcjI ic:vS.. As a result, the a, pp 1 ants claini fot"

r eyu1a a i sa t i on cou1d n ot he so a ted ou t»

•3, MsSuniediia Sfiai rfia, lea? iie<J c:ourisel for the

applicant subinits that t!ie appliccvnt had appeareri before

one Df-Asi iC'k EtariyCy tra , Seri ioi ' Physical an , Atuna Asaf Al.i.

f lospita 1,De 11'i.1, wlio ordered fon ari x ray, X^ray iiavitiy

been c-oririucrtf>d» tlie repC'rt of On,Bariyotrai is a.lso on

record which conveys^ tl'ie finctln-y tiiat tlie applicant was

suffei'iriy froni T-B,

4.. Be ti'iat as it niay, tl'ij.s is at case wi iere

ti'ie resporirieri ts I'lave t.Ji r ected triat ttie claiiii of suf fer ing

froid T„B, sl'iotjld be exaiiTiined by tfie oordpetent autfiority,

i iaiTiely, a iiiedxcal boarxi' duly coristituteci under' tlie Rules>„

The aj'jrd. 1 c'^an t is> rJuty bounri tin tier' ti'ie la,w if site intends

<>
to ava.'i.l ttie iienef.it of reyularisation to subiii.'it fierself

to tl'ie Merti.cal BoanrJ fr)!" exianiination, No oti'iei" sf'ior't ' txj t

Of' dev i at I ori f roii'i ttiis procedure its actieptable ii'i law.

■5.. .1 acyxxi'rtii ■igly dir e(xt wi'tl'i ti'ie c<,>risen't of

Si'iri Raj 31 i"iyi'i, 1 earned counsel for' tiie resfxcnrJerrts ti'iat

ti'ie apivlicarrt i>e irrtiniateti orice ayain tiie riatri, t'lrue aiiri

place for' appeararice before a riuly const it tu ted Medi(',ial

Boar'rJ fof exannna11on wiiereuixon tiie afxpliciarrt siiall so

appear' before tiie Board antl tiie rept^rt required under'

nepuis 1.11 Oi l ixy resrioriiierrt rio,.2 riateri 26,,.2.99 i>e I'lictde ou t

oy ti'ie coi'i'ipeten't Medica.l fiiuperirrterident on r'ec'.iex'v'irici 'tiie



!

/

fro,,, t„e «ox,ioal Board a„d so„d the sa,„e to the
oo„,peter,t authority, who shall decide the case of
redularisatior, of the applicant. The entire process

1  . - 1 .."thin a period of four weeks fromshould be completed w... Lu....i a t.«. ..
-  . .. . -r -i- '■■■ 'T -ii \ \ i' Till u-1

the date of receipt of a co^y

as I a„, satisfied that one Senior Physician has already
recorded that the applicant is suffering f.o,., ailment, it

orvdji ■P'- «iif:'s iP teresf,'-
would be appropriate to protr;te .. .i t..

of continuing in the accommodatioh she is presently
occupying till four weeKs from the date of receipt of

•r... ... «« t-}•!<!, rent payable i'-'copy of this orders «s > a, a.,.. Lue
.  it -hall be charged in accordance with tnec;on e I 1 1 w - i r. • 1 1a .1. .1.

Rules.

6. The 0,.A,. stands disposed of with the
above direct!i.ons-..> .' I t f i Oi'iS . NO C'jS tS

)vvivC
( N. 3AHU )

MEMBER(A)

/dii'jesi'i/


